RAJYA SABHA [13 May, 2002]

TRATE WR A foran 1 3iR 97 Wi gan|

THE MULTI-STATE CO-OPERATIVE SOCIETIES BILL, 2002
THE MINISTER OF AGRICULTURE (Shri Ajit Singh): Sir, | move:

"That the Bill to consolidate and amend the law relating to co-
operative societies with objects not confined to one State and serving
the interests of members in more than one State, to facilitate the
voluntary formation and democratic functioning of cooperatives as
people's institutions based on self-help and mutual aid and to enable
them to promote their economic and social betterment and to provide
functional autonomy and for matters connected therewith or
incidental thereto, as passed by the Lok Sabha, be taken into
consideration”.

Mr. Vice-Chairman, Sir, the Multi-State Cooperative Societies Bill,
2000 is intended to replace the existing Multi-State Cooperative Societies Act,
1984. "Cooperative Societies" is a State subject under Entry 32 of the State
List. The States have accordingly enacted tneir own Acts. In order to facilitate
the organisation and functioning of the cooperative societies having
jurisdiction in more than one State, Parliament enacted the Multi-State
Cooperative Societies Act, 1984 under Entry 44 of the First List of the
Constitution.

In view of the increasing demand from tne cooperative sector and
recognising the need for promoting democratic and autonomous functioning of
the cooperatives, the Planning Commission appointed a Committee in 1990
under the chairmanship of Ch. Brahm Perkash to examine the whole issue.
The Committee submitted its report in 1991 and, inter alia, recommended a
"Model Cooperatives Law" for the States, aimed at providing a genuine
character to cooperatives with the deletion of restrictive provisions in the
existing State Acts and to facilitate the building of an integrated cooperative
structure. The Government of India, in the Department of Agriculture and
Cooperation, constituted an Advisory Committee under Shri R. N. Mirdha to
advise the Central Government on matters relating to ensuring autonomous
functioning of the multi-State cooperatives.

Based on the recommendations of Ch. Brahm Parkash Committee
and Mirdha Committee, a legislative proposal to replace the existing Multi-
State Cooperative Societies Act, 1984 was formulated and accordingly, the
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Multi-State Cooperative Societies Bill, 2000 was introduced in the Lok Sabha
in the Winter Session of the year 2000. The hon. Speaker referred the Bill to
the Parliamentary Standing Committee on Agriculture for examination and the
Committee has since submitted its report.

The object of the Bill is to remove the so-identified restrictive
provisions in the existing Multi-State Cooperative Societies Act, 1984 and to
provide full functional autonomy and democratic management of the multi-
State cooperative societies. As the hon. Members are aware, the process of
cooperative reforms has been engaging the attention of the Government for
quite some time. There is a general view that cooperative institutions suffer
from the undue government interference and bureaucratic control. These
institutions should, in fact, be member-driven institutions. With the passing of
the Bill, a new era in the cooperative history will be ushered in, which would
enable them to function as real democratic and autonomous institutions for
the mutual benefit of the members.

The Bill will restore the faith of members in these institutions and will
increase awareness amongst them. The co-operatives consist of the small
and marginal farmers, the artisans, the workers and the members of the
weaker sections of the society. The new co-operative approach would enable
these sections to improve their social and economic lot by availing the
benefits of economy of scale. After the enactment of this new law, the State
Governments will also be requested to amend their Acts on similar lines as
most of the co-operative activities take place in the States.

The salient features of the Bill are as follows:-

(i) The preamble of the Act is proposed to be widened to reflect the
policy of the Government based on the internationally
recognised co-operative principles.

(ii) The procedure for registration of the co-operative societies has
been simplified by reducing the time from six months to four
months and by providing for deemed registration, if the Central
Registrar fails to register the societies or their bye-laws within
the stipulated period.

(iii) It is proposed to omit the provision of prior consultation/approval
of the Central Registrar for amalgamation or division of a
society.

(iv) It is proposed to enable a society to form subsidiary
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institutions for furtherance of its stated objects, which may be
registered under any law for the time being in force.

(v) It is proposed to give greater responsibilities to the federal
cooperatives towards their affiliated members.

(vi) To ensure active participation in the management, provisions for
disqualification of a member have been made on account of
absence from the three consecutive general body meetings or
failure to use services to the minimum level as provided in the
bye-laws of such society.

(vii) Besides disqualifications prescribed in the existing Act, the Bill
proposes to add a new provision rendering a person disqualified
to become president/vice-president or chairperson/vice-
chairperson, if he holds office of a Minister in the Central or
State Government.

(viii) It is proposed that the tenure of the elected member of the
Board shall be such as prescribed in the bye-laws, but not
exceeding five years, instead of three years as at present.

(ix) It is proposed that the elections shall be held by the society itself,
failing which, the Central Registrar shall cause the conduct of
elections at the cost of the society.

(x) Government nominees on the Board will be in proportion of
shareholding, but not exceeding three or one-third of the total
number of members of the Board, whichever is less.

(xi)y The Government shall continue its role of promoting and
assisting the co-operatives. On the request of a society,
Government shall continue to promote and assist the co-
operative by way of share capital, loans and advances,
guarantee and financial assistance in any other form including
subsidies.

(xii) The societies will have full liberty to raise resources and utilise its
surplus funds. It is proposed to enable the society to raise
resources to augment its funds and to utilise its funds in
accordance with its bye-laws without approval of the Central
Registrar.

(xiii) The societies will have power to get the audit conducted on
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their own. It is proposed that the audit of the society shall be
conducted by the auditor appointed by the society itself, and not
by the Central Registrar: However, in case of failure on the part
of the society, the Central Registrar may appoint the auditor.

(xiv) It is proposed that the Central Registrar shall invoke powers of
inquiry and inspection only on an application of the federal
society or a creditor or a complaint failed by at least one-fifth of
the total number of members and after a reasonable notice and
opportunity to the management of the society.

(xv) It is proposed that the disputes of a society shall be settled by
an arbitrator as per provisions of the Arbitration and Conciliation
Act, 1996, and not by the Central Registrar.

(xvi) In order to make the management of a society accountable, it is
proposed to widen the area of offences and stringent penalties.

(xvii)lt is proposed to restrict the powers of the Central Government
to give directions or supersede the Board of Directors to such
societies only in which the Govemment holds not less than 51
per cent of the equity.

(xviii) It is proposed to withdraw the powers of the Central
Government to exempt a society from any of the provisions of
the Act and Rules.

As | have mentioned earlier that the Bill was referred to the Standing
Committee on Agriculture, the hon. Members of the Committee have made
valuable recommendations in the Report, and most of them have been
included in the Bill. The Bill has been passed by the Lok Sabha. | request that
the Bill be taken into consideration and passed by this august House.

The question was proposed.

JUHTEIE (STt T SHT BIRMH): A 37 GReT TN

S I TR (A YR):AERNY SUGHIEIE HRId, dg]Iod AEhRI
Arargt 99,2002 & IR F AR 75 Sff ¥ 95 fawaR & gamn 21 # Yar wegw
Fxal g f5 7' o e s8It g forar 2,98 9mifle € ok I8 smavad Wt
21T o AT w7 o f wed)- e b smRfed WS
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TFe, GAUH 1942 H U 3T AT iR SHH! a8 H 1984 ¥ ATl W Pl
AT e & Sieild Reerd fohar 7ar o are § e} gerverer S & g9rdfoe
H U BT 1, R 98 SR @l oiR ST S2 i Repaveer & off &R fief
S g RmTRe @t off , 397 R & 0 59 faet & ey # gaaruRe faar war
819 e § % I8 U 3res] bad 8l
IUGTEIE HE IS, 5Td § I8 Pedl g [$ I8 f34 Hib R a1 11 8, 98
eI HidT & 3R a1 3F S Wi © a8 ft 981 81 ®ife Aeel- W dRiiRfica &l
I U&T 6)AT, J7 39 BRIMRET daex § GRGR] W& $F I BF H3 &
IR AN BT AT & ST T 39 Haex H BT R 6 h3 el gerTs fio
& A1 fodt g8 %1 31t Y S foraratrg e uRfRufri € SaH 97 sraead &1 T
2 fob 89 PlaiiiRiEg & aiftie A 31t Wd=ar ye™ &, difes 98 ursde ddaex &
AT HFEIIA ¥ MM 31 Ah| I8 7 Had M 3T Hp, dfed PIRITRIET Faex & IRy
I TR B, S AN BT R GR3NIe AAN IR AGE B MATIH 8, T8 3]
TaT foaT ST A
JUTEIE HEled, Ted Plaiaried i 3 fear qu < 4 ¢
SIS Il JE1 21 SUPI U8 A Bl ATGIDAT 8, Sl SAP! g RA™
UfFefadisT 2,39@1 iR AoTgdl & SIM &1 saededt 8, 519 89 39 A a) F4i
PR IE 21 39D foIg ST I 2 59 Tiigens &1 srftratfires &w gfaen €, siirarfires
SPRE TR B AT BRI b [T, ITd! Sl RFARIRAE 8, ITh! HeTolR IE Y, B
N1 YAGY SUee R, I§ GHY DI AR 2| b $HP A~ A1 I — oA
o1 8, R TR H AR H3] Sf BT &1 AT T BRA1 AT T 54 f9e & daer
[T § YIGET 8, S g a2 3 IS 3P Aot e pRMRfes 8,394 arsT
AR & B MaTIRT B iife 398 T &1 UTsde SeRUFRIN 8, 9 3FR &I
TR U &1 & H 9T — 377 Bl & Il RIT ST AT QT NfIH I B Febel & 7 1T
AT AT 31 8 7 glalRod  axa & 3maasdar € 75 @@ @ & 39a
S 3T g9 @A ¥ 98 WA $H €, dfd Saa! aHa- i FuiRa e
BT ATTLIRAT 51 511 HFTT 140-141 H UG8 2, NI TRPR BT 69 GURUTS B
BT WAL W] T STexfded S+ BT WGe &l ™71 81 3 S 41 9§, 399 $s
YR B DT ST~ il B
T TR WHR YAGIR | S8l Ud aR &9 DIRITRfed Jaex &l Wiz
B I IR I &, WA Bl 910 B I 8, el Fa 140-141 7 T& S W= @m
TIT &, DT WINT & A1Y- A1 A 9ra off a8 & Q@ A F3) S S TR ol
BY B9 W YATaR $3, 6 AT 3 B ST 7 daw 618, orad 9er Ffiea &
AT AT 8,89% aR § WY et HAT Sff & <, T ART JIE B Hawrd 63 H,
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2.00 P.M.

ISP IR A WY ArsT HAT S &7 < A1 F Areran g b R v A 59 [ a1 o
o <11 @1 8, 98 SR gafach Brf daRr 70 o Aed-wee dRimicst &1
3fEley iRE Riclae S &) 91d 2, 99 Ul 9 ot TR JAfPad o, 396 IR
I 39 U IR YATTIR B | F8l U1 7 81 1 Sl ARPR U7l Azad el § 34T
3R IR €1 89 3iTEIeT 79 Y | 3R & getiecel  3ifeler 3w |ad 2 a1 # |raan
g {5 92 s9a) urasT 1 SR Ferar <, U1 3R f49R 2 SR S Ue wae € fF
PIRTIRfCT daex WA F A1 BH B, I HIG] BT &4 T 3MER IR g1y
HIIAR, ST81 A RSIGRH $1 U9 8, ST81 U aRb YarId H &9 Higersll & TRef 3
I AR 32 &, R a ek wfepmic A sr se IR A feR v e &, aEisa Ra &
SIRY giF RSTaRE &1 5949 @15 [ 781 81 Safd 78 yeer § 89 39 a1 3l
gffead faran 2 f dlifnfea S § e Rusice 81 <19 $o st # - ot &
I8 I ¥ AT A8 B 3R $B I A U8 a1 31 R B, S/ 7eg UQw H B
AT &, A1 H e § P SR A HA SN 59 ey d W YHTI Sefdl Al 98 U
3TeBT HeH BRI HEIGY, HIr areael sfiwch difran et St 7 391 dde 7 14 armeq
2000 1 eI #H301 Sff 1 o= A1 foram o1 ofR S8 I8 5287 Sife” &l off fos sad i
ROSIC a1 STy, i Us aresT Hed sl § e § & 99 0= & g 4 9@t
AT #3) Sff 3R I 911 B, ST 5267 I8 SR B 8, STHRUNE ST Al o1
HIGT A I8 953050 AP ATsc] I8 omrn i ¥81 €, 98 W1 gadfd sl
3RS 91 # I8 a1 a1l g & Sl §fba W[eie Tae 2, St afreve! Red d®
3T $1SAT 1 37d IR 13 €, ISP T8 Iie 89 YWY rfsHe o A al § Aradr
g o T2 PisiTrfed o i $fea1 B Fargel! < 3 efte F Sl Hed Io ST
BN, S e 3 89 U <81 HaH IoT Wil w fa @50 ot & e a8 o
T A a9t 81 afe A 33 o o w450 & ey e fowet oxds s faem 4
g X A1 H qHeId g b o wrae1 9 I8 et o b s a1 &, 98 WA 1
gifll  weran g {5 a8 Us Srest wHa §, S ¥E f9et, R o wHa i gaeiR
ofT, PlATRIET FaeR Bl HoIge e 1 faen # ofR W ARk 3 a8 JderT a1, o9
T B MBS GRAUTY, BRI IR I &H PrifRied daex & iRy
TS B A ©, 8 WG Jofafd 8111 S721 SIa1 & |12 H 5 fdel 31 54 3MTeM 3iR
forearer % e wmeiF Hvar g 6 S 98 A SR $7 garel I Y IS E,89 W
AR #30) Sff TRAT 9 faR B 3R IR I 9 S =I5l $T FHE S|
TS|

#t P IR (R JQwn): A1 ST9HTEds J8ied, H dAecl-we
PIAINCT AT e 2002 BT FHLT B & folg W1 g3l g1 A |31 SfF i
fe @ 2, I8 95 & 9miis fad 21 et & a1e fied 40-50 avf | fegwE A7
ST SrlgRT Al JET ©,d8 B : ARPRI 9% & §RT Fekil I8! 2l ST
AYPHRIBRUT BT SITGT THTE IET 27| S BRI H FEDBRI 27 A Wl Sl HIA a1, ST
SRR : ARBRIBRYT IET BIATRICT &5 3 YIS ST A HH B &
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g SRS $ BIH Y S 9 dfdhd 394 IRgR @1 T gad gt o
PIRTRICST § wal ST o1 f IRRER FIsiRfesT a1 ggm, fw] ik 729 21 519
IR 98 sl AR Bl 991 AhdT 7, 99 A8 B! WeH B Aohdl 81 39 et |
sraeT fopan 1 2 o6 599 ¥ avE A ISIaife < 9 9IS 3ih deorie a1 s i
HIoHe I1 91 3% SRREEH &1 o7 81 3R BlRiTRieT ARIgel & SR
BTSN 3R Tl ST, Wi WIge! & avel B3| 337 faa # a8 ff vraens fban
T 2 5 If Preiimfed G & 9IS 999 W A9 981 dRagd dl S
fRufcral # gt IR BI 1SR BR1 {6 98 I FA1d FHY TR HRaTg AR Sl
o U1 T8 BT, ST 31 aTel Ui STl & forq fevamnforw g & fem o

IUHTIE HEIGY, ST 39 %8l fb ugel Wgd INRER & 999 31fdrs erfhai
Bl off, f99y v 9 &fifse SRR s a1 WSt & gR1 9 el R W)
PRt , ST @ 7 I8 T ® % 70 Sy qaifawge T8 8l , 16
Sil HHERT €, 78 31fire Riferd T8l e, d 9% —a% pIsiuried # B HRd & el
S PIATRICST § B HA dTel FHAR 8, IT Hefl- 910 P Dlaiirfesst 4 9t
T AIHAT &1 U o foran 8 &R 9gd 9N &30 § S $d Y 59 TBR H Aol 37
S 1 WRid, BeimRfest @ T & U 9IS &1 3R #§ Jria #301 Sft &1 e
e argm, ey $u @ S TeEd dRimRfes € S 7wt W dRifRfed
AR Yae & i od 2,390 Sl SlsifRfees ol faeiy U 3 eqaweln &t
2,39 Sl B HRAT 8, ST Gl WY FYE &, Gl ARV AN &, 918 d Py b & d
BT G dTel 2,918 HOIGR &3 H B $H arel & I7 hfee SRS &, S6 gRT
SRTH BT AT et T, ST SIdb UHR I el 81 b d1fh S YHR 3 B &
A M T BRI S a7 718 €, I U e A ST BT SRATST It ST
W Bl g8 W B I IR & 21,90 59 YR & AN G981 UR Heofl STHT B 371
S & T R oroe e <RT & forg an sifdispierd: S S5 g UHR & & E,
I foTg ITHT STINT R & MR el WR d& Sl B qga-T 91y, S Aerdl
3T HYAR T UGl AIeY, S NCCF 8, SHSD! TSIl il A gk dH
uge =12y, 98 el g9 Uil 81 NCCFdhad A1 $WR & &3 3 oI feetl @
BT 3T XE ST &1 Frered wial #, &l # a1 weRi 4 del o g9 o fkars T8
AR IR A ol TR & SR S8 $I J 3119 3 fiyell- wiTd o) J9d 8 forad
YR Bl BIS BIIGT I8! BI1 81 s W1 TR A1 I8 <@ A1 & b TR A1d 4 )
AT ST IR NCCF U §HMI IR A Sl 21 3 IR F Sl GO 9gd 9N
A BIATRICST €, 9 defunct bodies TR I8 Y 1 T AT Bl BIFIRT & &
5 376 AT g8l IR AIRA, 29 AIRAT T 91 3MTH SRREH A T Y, qrast
e JHR &1 B T2 81 Ul 81 I8 S Yae JR1 AT &, SHH ARl &l TS ©§ &
a8l ARBRIBRYT HH Bl g el ISRER Dbl Ira<d g4 B4 Bl 715 8 AR 3T P 8
TR Y 39 IR F Fell-wTd 7 B 96, 39 THR B 39 Yae H Mfae fmar mm
|1 & g WiaeE ff far man ® % <iifde & o 7 deiRfes g s
3ffEey Fgeh B% T 3R 3R B8l BRIRfed WIS o siifeey g =
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P IT 7 3fifSe T Pramy, a1 S AT 7 Il INRER SXAF R IHhdT &1 T8
31T iffEcH BT Il Ul TG IH S B — AT RIS & siifse 8 w9l
39 efe 9 9' o R &, 5o forg # A= w2 weley & 9t <A1 ang 3o
Te 3R fARIY a1 1 ] 778 2, T8 I8 2 b 37 ARSI 3§ Sl ™ S dTel Al &,
S 17 0¥ B UTae 6y T € a1fes 4 9t f-iorie § Arflarl o) A | SRl
e 1 Bl TURfeT ARSI & B a1 § I ars AT HoHeT 4 A & oy
I8 STl il & {6 9 TR BT HHAR! IT Heerd Afth SHSP qre H T8l
Bl Pl oifh SHH I8 Fa=AT BT {6 I WSS 370 IRIiSl H $B J1ag™
PN 3R S RIS H ATGLT Bl §U QT A= Bl QT Ry 39 AR §
BT B aTel it Bl i Hore # HRTRT <1 5 9|

[ SuaHTes (st guer g ) FerfiF gu |

SUFHTEIE ST, SHH (IR $U | SIS &, Rifs FEBINT BT Jol 7
B TSI 8, $Hfely I USIIifEe &9 & 19 Y&e \iAf BT 1o+ B difep Sddh
STRY B 81 599 T AT 67 WIaeT b 7 § fob I @i 9y 99490,89 IRk &
AR TR 39HT U 7 81, Uh a1 31 efil &7 Ta-He & IR & IR )
yfaffieT 81 S 31fireier &i- Rfea A Yae 99 2, 978 g I Srer
TaHe b IR & YR R ufafifere sHar ufafee = 81, v ar a1 arefil &
TAHE P IR P YR R i g < if¥esier of- sRfed SRS Tae
T8, ITH A A TG TGHE b ARI a6 1S H oI 2 311R i Yargeret A
g 96 iR w B 8 oI B 39 e § 59 fore ot mrawme fhar i 8
sl Y I8 fad 9ga Al 21 W31 Heled A 4”1 e © & Ared &i- simfeg
Arargl Vae off uger ar fohar o, Rt SIRT &1 31fere 81T ®1 7ee! a1- aTRfea
AR I Te1 BT, AfehTer I UTHIv & | BIAT 7, 1< HwoA¥ Bl BT Bl
& 1 pfSe WIS o1 BT B 81 $0E forg e & Rme Yaga @ ge ¥ A
gy ¥ 6 g F 6 Az U garn v s 3R W R fSEd YR w
e Th W 99 Gb A1 Sl sl BIF §, 978l W) IRRER Mf &) R 984
31fere & SH it e 81 Ao § 73 7RISy W Faed Bo T b 3 39! avel |
$81 W1 b WY A W GRS [ IR (61 5, § IqDT qHT FRaAT g |
9gd- 9gd gIarg|

'SHRIMATI VANGA GEETHA (Andhra Pradesh): Mr. Vice Chairman
Sir, | welcome the Mufti-state Co-operative societies Bill 2002, which is the
need of the hour. In this age of globalization there is a greater need to
deepen and strengthen the roots of Co-operative venture in order to
safeguard the interest of common people, particularly those who are
economically and socially backward. The proposed Bill seeks to provide full
functional autonomy and democratic management of the multi-state Co-

* English translation of the original speech delivered in Telugu.
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operative Societies. Before this Bill was introduced in this august House,
several rounds of deliberations took place. Many suggestions were given.
After going through the reports of the committee and the amendments
suggested by the Hon'ble Members, this Bill was given a final shape and that
is what we are discussing now. | congratulate the Hon'ble Minister for bringing
this Bill for discussion.

Sir, decentralization of Co-operative societies plays an important
role. The Bill empowers the Co-operative societies to amalgamate or divide co-
operatives according to need. Many Co-operative societies are unable to
function due to financial instability. This Bill proposes to give greater financial
and managerial autonomy to the co-operative institutions, which in turn will go
a long way in promoting and encouraging the co-operative movement in the
country.

Yet another provision of the proposed Bill is the Dispute Settlement
Authority. Sir, it is a welcome step since the disputes arising out of
mismanagement of societies will be settled in time. In order to ensure that
disputes are settled amicably and timely, a sufficient number of such
authorities should be set up. Every society faces lot of disputes either among
the members of the society or among different societies. Setting up of these
authorities would solve these problems to a maximum extent.

Registration process has also been simplified. The provision of prior
consultation or approval of the Central Registrar for amalgamation or division
of co-operatives as also for raising their resources has been omitted in this
Bill. Again, the powers of the Central Registrar for enquiry and inspection
have been curtailed. Many more provisions of this Bill are expected to help in
improving the social and economic lot of the small and marginal farmers,
artisans, workers and members of the weaker sections of society.

Participation of women, particularly from rural background in all
democratic institutions is essential. So, | request the Hon'ble Minister to
provide for participation of women in the co-operative societies. We have
given priority for women in Panchayati Raj and local bodies. Today women
are participating as MPTC's, as Panchayati Sarpanch, as members of the
Panchayat, as Chairman of Zilla Parishad and also as Municipal Chairman.
They are efficiently working as politicians too. Co-operative society is a
financial organization. Women should be given a place in these societies also
so that they can participate in the economic activities of the country.
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Similarly representation of people belonging to Scheduled Castes and
Scheduled Tribes must also be ensured.

Sir, another most important provision is that Ministers are not
allowed to be Chairpersons of Multi-State Co-operative societies. Since the
success of any legislation depends on its honest implementation this must be
ensured at all cost, Sir.

Sir, our State of Andhra Pradesh did a lot for the development of
farmers, people living in rural areas and economically backward classes.
Through these co-operative societies fertilizers, seeds, pesticides, that is to
say, each everything the farmer needs is supplied. Late Shri Nandamuri
Taraka Rama Rao, former Chief Minister of Andhra Pradesh has brought
about comprehensive changes in these co-operative societies. He introduced
the 'Single-window system' through which the farmers received maximum
benefits. He was successful in introducing this system. Taking into
consideration the present situation, our Hon'ble Chief Minister Shri Chandra
Babu Naidu also introduced 'one- time settlement' in co-operative societies as
is followed by the Nationalised Banks. Under that scheme whoever repays
the loan on time is given five and half percent rebate on interest. This is of
great help to the farmers.

Sir, as | conclude | would like to request the Hon'ble Minister to see
that all the provisions of the Bill are honestly implemented. | once more
welcome this Bill and thank you, Sir.

SHRI CO. POULOSE (Kerala): Sir, | rise to support the Bill. While
supporting this Bill, | want to point out certain features of the Bill as well as of
the co-operative movement. At the outset, | would say that this is a welcome
step. The old Act, with its inherent weaknesses, has miserably failed. And a
comprehensive Bill is brought forth before the House. | welcome this move.
The importance of the co-operative societies and the movement are very
relevant in these days of privatisation. After the Government's withdrawal
from the public sector, what remains is, the private sector only. The private
sector is primarily interested in profit. So, a sort of social property ownership
is being run by co-operative societies; and that co-operative movement
should be promoted in everyway. The Bill has certain good features for
promoting this co-operative movement and | want to highlight them.

The first point is this. The co-operative principle, which is universally
agreed upon, is listed in the Schedule and, as the hon. Minister
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promises, every State Government should amend their Act according to this
principle. The directive of the Central Government should be specific that
nothing should be there in any State co-operative law against this or impose
any restriction with regard to the implementation of the co-operative principle.
This is point number one | want to bring before the hon. Minister.

The second point is: The co-operative society should not be the
appendage of the Government. Earlier, it was so. Many co-operative societies
are running as per the direction of the Government. Now, the present Bill
seeks to minimise the interference of the Government, especially, in the areas
of registration of co-operative societies. It is a welcome feature. | support this
move. There are provisions in this Bill to organise subsidiaries. It is also a
welcome feature. What is lacking in this BHI is wherever there is an individual
membership, there should be a provision for reservation to the SC/STs. Not
only that, wherever it is possible, the women should also have reservation in
co-operative societies i.e., wherever an individual membership is allowed,
there should be a representation. There is a provision for representation of
employees on the Board of Directors. | think it is worth, but it should be
specific. It is specified in the Bill that wherever there is a representation of
employees, the society should provide methodology in the byelaws. This itself
is not sufficient. It should be specific. The rights as well as the responsibilities
of the Directors have been specifically mentioned. The conducting of the
General Body meeting, the audit, the  elections are all welcome features. The
restriction with regard to contribution to political parties should also be specific.
There are indirect methods to feed political movements. That is what is called
'general feature' of the co-operative movement. | want to point out that almost
all the co-operative societies are running well. But there are also certain
malafide persons in this co-operative movement. | need not mention their
names. Sir, under Chapter VII, there is a provision for audit inspection and
some other provisions are there to weed out the unwanted elements from the
co-operative societies. But, | am doubtful whether these provisions are
sufficient enough to weed out the unwanted elements from this system. | want
the hon. Minister to go through it specifically and see that the co-operative
society is saved from these unscrupulous persons. There is a repayment
problem in the co-operative society, because of the crisis in agricultural sector.
It was a very serious problem. There should be some arrangement for
arbitration within the system.
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The Directors and the members of the cooperative societies should
not be compelled to seek the intervention of courts. There should be an
inherent system in the cooperative movement itself to have arbitration. Finally,
| would like to say that the recruitment of employees should be done properly.
There should be a proper system, | may suggest, an autonomous system for
recruitment of employees in the cooperative societies. If such principles are
incorporated in the Bill, it will be a more welcome Bill, and it will create a
conducive atmosphere for the development of the cooperative movement.
With these words, | support this Bill. Thank you very much.

SHRI P.G. NARAYANAN (Tamil Nadu): Mr. Vice-Chairman, Sir, |
rise to support this Bill. Sub-clause (2) of clause 1 says that it will be extended
to the whole of India. Other laws, like the CrPC, the Indian Penal Code, and
even our Constitution are not applicable to the State of Jammu and Kashmir.
But the Multi-State Cooperative Societies Bill will be extended to the whole of
India, including the State of-Jammu and Kashmir. So, this Bill integrates the
whole country. People become members of the cooperative societies
voluntarily, with a definite purpose. They serve the society. We have different
societies in different forms. The aim of the cooperative societies is to prevent
the vested interests. The fixed tenure of two terms and termination of the
tenure after two terms, is a commendable measure. The President is
accountable to the members of the society. No court can intervene, by virtue
of article 226, in the affairs of the cooperative societies. It is independent and
autonomous in nature. No cooperative officer's orders can be challenged in
the courts. Sir, agriculture is the most important occupation of the majority of
the population in the country. Seventy per cent of the population of our
country is involved in agriculture. Our farmers are facing a lot of challenges
and difficulties, for example, the problem of irrigation facilities. Majority of our
farmers depend on the monsoon for their agricultural operations. Credit
facilities are out of reach of our farmers. Farmers have difficulties in getting
fertilizers, seeds, etc. So, traditionally, our farmers depend on cooperative
banks and moneylenders for their financial needs. Only recently, the Kisan
Credit system was introduced. Though it is gaining momentum, it does not
have the maximum reach.

Our farmers are not able to repay even the interest, leave aside the
principal amount. Therefore, they again borrow money to repay the interest,
and, ultimately, they find themselves in a debt trap. In this
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connection, | wish to inform the House that my beloved leader, the Chief
Minister of Tamil Nadu, Dr. Puratchi Thalaivi, is the first Chief Minister to write
off interest and multiple-interest, amounting to Rs. 311 crores, due from
farmers to the cooperative banks and institutions. Because of the faulty
planning and mismanagement by the previous DMK Government, the present
Government of Tamil Nadu had to take this important measure. | take this
opportunity to demand that loans due from farmers, given through cooperative
banks across the length and breadth of the country, should be written off, to
save them from the debt trap. So, | also demand the interest rate, charged on
the loans taken by the farmers, should be reduced. It should be soft loans.

Strong reforms in the cooperative sector is the need of the hour.
From time to time, a demand was made for giving constitutional status to
cooperatives, but it has not been met.

Sir, | would like to point out certain flaws in the Bill. There is a
provision that the Multi-State Cooperative Societies can issue non-convertible
debentures and other instruments, to the extent of 25 per cent of their paid-up
capital. Sir, the limit should be increased to, at least, 30 per cent. Since a
majority of the States are reeling under a severe financial crisis, the Central
Government should take upon itself the responsibility of ensuring the financial
soundness of these cooperative societies. Following the recommendation of
the Kapur Committee, a Cooperative Society for Rehabilitation and
Development is proposed to be constituted to help the ailing cooperative
banks. The total amount required to bail-out the cooperatives from the
financial crunch is expected to be around Rs. 8000 crores. But during this
year, an allocation of only Rs. 100 crores was made. This amount will be of
no practical help to the cooperative societies. This will be spent only on
administration. So, | appeal to the hon. Minister to impress upon the
Government to allocate the entire amount, in order to save the cooperative
societies and the farmers. With these words, | conclude.

PROF. M. SANKARALINGAM (Tamil Nadu): Honourable Vice-
Chairman, Sir, | welcome this Bill. The cooperative movement has played an
important role in our country by serving the growers of grains and other
people engaged in small industries. The cooperative movement is doing its
best to improve the economy of our country. Sir, about 70 crore people of our
country are engaged in agricultural operations. So, these kinds of societies,
like the Agricultural Cooperative Society, the Agricultural
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Producers' Cooperative Society, the Agricultural Marketing Cooperative
Society, etc., should be encouraged and developed. We must see to it that
they function for the welfare of the people. We know that in States like
Maharashtra, Tamil Nadu, Andhra Pradesh, Kerala, Karnataka and Madhya
Pradesh, the cooperative societies are functioning very well. This kind of
development should be encouraged in other parts of the country also so that
they may do their best for the development of the economy.

In Maharashtra, the Sugarcane Growers' Cooperative Society is
purchasing sugarcane, irrespective of a fall in the price, at a rationally
profitable rate. So, the sugarcane growers are not affected, even though there
is a price fall. They are able to get compensation from the societies. The
Society is thinking of marketing the produce. | suggest that a similar
protection should be given to the growers of grains in all the States. This is
my humble submission.

Sir, the Multi-State Cooperative Societies Bill proposes to help the
State Cooperative Societies and other societies in the whole of India. |
welcome this step. Since it has been given the financial freedom and financial
powers, it can raise money and it can invest money, as per the decision taken
by the Society itself. This kind of system is a welcome gesture. | want that this
should be developed in a better way. The Cooperative Marketing Society
should be developed in such a way that they are able to procure all the
produce from the farmers. But that may not be a final solution to the farmers'
problems.

Mr. Vice-Chairman, Sir, the Multi-State Co-operative Societies Act
provides democracy to cooperative societies, because they can decide
themselves as to how to invest and how to help people, without prior
permission of the Registrar of the Society. It is a welcome system. In Tamil
Nadu, the paddy growers are very much affected. In Thanjavur and
Nagapattinam districts, a lot of paddy is lying there, but there is none to buy it.
Such kind of things should not occur.

On the textile side, Weavers' Cooperative Societies are not able to
sell it, because, previously, up to last year, the Textile Cooperative Societies
used to give yarn and get woven clothes. The Societies were paying salaries
to the weavers. But now this has been stopped. So, everywhere, throughout
India, or, throughout Tamil Nadu, the weavers are on their legs, and they are
expressing their grievances. This thing should be taken note of. In Tamil
Nadu, recently, the democratic set up of the society has been
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abolished.

SHRI P.G. NARAYANAN: Mr. Vice-Chairman, Sir, do all these things
need to be mentioned now?

PROF. M. SANKARALINGAM: But it is not out of the context.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr.
Sankaralingam, please conclude now. The time allotted to your Party is over.

PROF. M. SANKARALINGAM: Lastly, Sir, | would say that the
functioning of democratically-elected bodies of the Societies should not be
disturbed. With these words, | conclude. Thank you.
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DR. A.R. KIDWAI (NCT of Delhi): Mr. Vice-Chairman, Sir. thank you
very much for providing me this opportunity. | would like to thank the hon.
Minister of Agriculture for bringing this Bill today, which we have been
awaiting for the last 12 years. | hope this initiative which he has taken will
really bring about a remarkable change in the lives of the farmers. India
represents the world's largest network of cooperatives, where 5,28,000
cooperatives exist, with a membership of about 23 crores, which means, one
out of every three persons is a member of a cooperative in this country. Then,
with a working capital of about Rs. 2.85 lakh crores, almost ail the villages are
covered by cooperatives. About 67 per cent of the families are associated
with cooperatives. There are multi-State cooperatives, about 309 in the
country, which are on a national-basis. In addition, there are 21 national-level
federations of cooperatives, like the
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*NCW, the National Cooperative Union of India, NAFED, IFFCO, KRIBHCO
and National Sugar Cooperative Federation. They have done remarkably well,
in spite of the strong-hold of the Government. But | am sure, there would be a
remarkable development with liberalisation and an opportunity would be
provided to farmers to manage their efforts-. May | say that the purpose of the
cooperatives is mutual help with their own resources and collective
bargaining. This is ideally suited for India, where farmers have small holdings
and they can prosper only if the small income they have is properly utilised.
When they buy inputs, they should be at the lowest price; when they go to sell
their produce, they should get the maximum return. This is possible only
through collective bargaining and through cooperative institutions. May | point
out to you the success of milk cooperatives? Why is India today the largest
producer of milk with about 84 million tonnes of milk production? It is because
of cooperatives. The Dairy Development Board had helped to set up milk
cooperatives in each village and provided them inputs, feeds for the animals,
medicines, and collected their produce. With marketing, they got more money.
The more milk they produce, the more income they get. That is why India
became the largest producer of milk.

| ask the hon. Minister if this is the model of success of cooperative
movement for milk production, why can't we have rural cooperatives for
vegetables and fruits? India, today, produces 180 millions tonnes of fruits and
vegetables, but due to lack of distribution, the farmers are not able to sell all
their produce. Consumers in big cities are starved of vegetables. They buy
these at huge prices. It is much easier to collect vegetables and then transport
them to markets than what is being done in the case of milk. | am sure the
hon. Minister will take immediate steps to set up vegetables and fruit
cooperatives for marketing on the lines of the Dairy Development Board.

Similarly, there is also a need for Cooperative Credit Societies.
NABARD was set up for providing cheap credit. It is supposed to provide
credit to the people living below the poverty line at 5 per cent rate of interest,
for poultry and dairy at 7.5 per cent and for other agricultural products at 9.5
per cent, but the credit is given through commercial banks, which are charging
the same rates between 16 to 20 per cent from the farmers and industries. So,
the real beneficiaries of credit through NABARD are the banks and not the
agriculturists. If the credit is distributed through the primary cooperative
societies with only 2 per cent margin, the farmers
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can prosper and they can get the real benefit of credit financing. These are
my suggestions.

Sir, in spite of your efforts to liberalise, there are two
recommendations of the Standing Committee on Agriculture, which have not
been accepted. | hope the hon. Minister will re-consider the matter. One is
the nomination of members, when there is a Government share. It is the right
of the cooperative societies to get loans, subsidies and financial assistance
from the Government and financial institutions. Therefore, to say that if you
do that, you will nominate and control their activities are not fair and are not in
the spirit of the cooperative movement. You may kindly reconsider the matter.

Regarding membership, the Act provides that besides kisans, any
Government, Central Government or State Government, or financial
institution can be a member of a cooperative society. How will it serve the
purpose of the farmers, if the Central Government or a State Government or
a financial institution or the National Crop Development Corporation or
anybody is a member? Take the case of IFFCO or KRIBHCO. They want to
pay back the Government share. But they are not accepting. They want to
keep their stranglehold on the IFFCO and the KRIBHCO. | think, in the first
instance, the Government and the financial institutions should not be
members. Members should only be the beneficiaries who get the benefit of
the cooperatives. If they have given loans, if they have taken shares, their
cooperative should be free to redeem, to pay back and get rid of the
Government share and the financial institutions.

Sir, there are some minor problems. In the case of multi-State
cooperatives, they are distributed all over the country and therefore, when the
election is held, everybody cannot come to the Centre for election. Therefore,
there should be a provision for election at various centres. Similarly, the
provision for termination of membership if somebody does not attend three
consecutive AG meetings, is not correct. Small farmers cannot go and attend
one of the meetings at the Centre. These are minor problems.

The most important thing is that the cooperative is the only means
through which farmers can prosper. Otherwise, they will continue to be
exploited as they have always been. Their real income has gone down. If the
milk cooperative is successful, if the sugarcane cooperatives in Maharashtra
are successful, why should not we let them in, in agro-based
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processing industries? Help them to do their own marketing of products, help
them to procure their own inputs, so that they can get the real worth of their
labour and produce and prosper. Without this, there cannot be prosperity and
farmers will continue to be exploited. In fact, today, when the Panchayat Raj
has helped in the advance development, coupled with the cooperative system,
India can prosper and farmers can go ahead. Thank you very much.

THE VICE-CHAIRMAN (Shri Suresh Pachouri): Mr. Minister to reply.
(Interruptions). Mr. Mehta, he has to go to attend some important meeting.

SHRI LALITBHAI MEHTA (Gujarat): Only one sentence, Sir. My
point is about the present provision in the Multi-State Cooperatives Act
regarding the financial year and the cooperative year. The cooperative year
ends on 30" June and the financial year ends on 31%* March. What is the idea
behind this?

SHRI AJIT SINGH: Mr. Vice-Chairman, Sir, it is very heartening to
note that Members, cutting across party lines and political affiliations, have
supported this Bill. It is rightly so because it has gone through the Ch. Brahm
Parkash Committee, then the Mirdha Committee and then the Standing
Committee. So, most of the problems have been resolved at these levels. |
would also like to state that it is a historic occasion. This Bill is likely to change
the way our coopeatives have worked in this country. So far cooperatives
have been a matter of policy. We hope, after this Bill, the autonomy, they will
become a movement. That is what is needed. If they want to help the poor,
the farmers, the downtrodden, then the cooperatives have to become a
movement and not just remain a matter of Government policy.

I would now like to answer some of the questions raised by
Members. | am very happy that Mr. Pachouri, who initiated the discussion and
raised many questions, is in no position to question the answer | give.
Because he is chairing the session now, but | will try to satisfy him by
answering the questions raised by him. The first thing is, he was worried
because more than one society could not be registered in the same area of
operation or in the same geographical area. Sir, | am happy to say that sub-
clause (d) of clause 7 of the Bill, which had a provision for registration of no
other multi-State society having similar area of operation, has been deleted by
an official amendment. Now, there is no restriction on the registration of
number of societies in the same area of operation, and having the same
objects.
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The question of supersession was also raised by the hon. Member. |
would like to refer to section, 141. The Bill provides for supersession of the
power of directors of a multi-State cooperative only in respect of those
societies where the equity share-capital holding of the Government is not less
than 51 per cent. In line with the recommendation of the Committee vide
official amendments, the period of supersession shall not exceed one year,
and in case of cooperative banks, two years. The provision of consultation
with the financial institutions, the provision for show-cause notice and the
opportunity of being heard already exist in clause 141(6) of the Bill. The
exercise of powers under this clause is quasi-judicial in nature, and there are
remedies available in case there is any grievance. Therefore, the suggestion
of placing a statement, that the Standing Committee has made, has not been
considered necessary. Also, the power to give a direction, under the proposed
clause has, again, been restricted where the Government holds 51 per cent
share. During the last 16 or 17 years, this power has been used only once or
twice. So, | don't think there are unlimited powers. This power has been used
very rarely. As | said, it is restricted where the Government has 51 per cent
shareholding.

The question of making reservation has been raised by many
Members. Here, | would like to say that the idea behind having the Multi-State
Cooperative Societies Bill, 2002 is to remove the Government direction,
Government control, and to free the societies from the clutches of the
officials. The cooperatives are supposed to work by mutual cooperation. They
have common interest. They can come together and form a society. The Bill
is a multi-State Bill. We want the same Bill to be enacted by the States. So,
the cooperatives could be in one village or in one mohalla in a city. Therefore,
they insist that there should be reservation. The Government does not
consider it necessary. Of course, any society can have, in its bye-laws,
reservations, if they want. We are not prohibiting that. They can make a
provision, depending on what type of society is being formed. There are many
societies which are exclusively meant for the SC/ST people. Many of the
national, multi-State, cooperative societies can be institution-based, where
their members, chairmen/presidents, will be members of the Multi-State
Cooperative Society, and it will be difficult to enforce reservation there
because it is for the institution to select them and send in their names. Other
Members also raised this question.

Smt. Vanga Geetha has raised a question on the Arbitration and
Conciliation Act and requested for a separate authority. The separate
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authority is no longer there. The Standing Committee has suggested that the
Arbitration and Conciliation Act, 1996 should be used, and that has been
accepted in this Bill.

Shri P.G. Narayanan has very rightly pointed out how his
Government had written off the credit worth Rs.311 crores of the unions. They
are to be congratulated for that. First, the Kapur Committee was formed.
Then, there was another Committee, formed, under the chairmanship of Shri
Vikhe Patil, which had done away with the 20 per cent share to be provided
by the cooperatives. But | would also like to point out that a provision of Rs.
100 crores made in the Finance Bill is not a restriction. As long as the State
Governments keep coming up with their share, there will be no paucity of
money, as far as the credit is concerned. The State Government has to come
up with their share. This amount of Rs. 100 crores is just a nominal money. It
is not restricted to Rs. 100 crores only.

Prof. Ramdeo Bhandari has raised the question of Board of
Directors. He said that out of twenty-one Directors, seven could be
Government nominees. But | would like to point that the provision is that there
should be a maximum of three Directors to be appointed by the Government,
or, a minimum of one-third of the Directors. So, the lesser of these two shall
apply. In this case, if there are six Directors, there cannot be more than two
Directors nominated by the Government, though tne shareholding of the
Government is 51 per cent. If there are 21 Directors and the Govemment
shareholding is 51 per cent, the Government cannot nominate more than
three Directors. So, the Govemment Directors are always going to be in a
minority. This should take away some of the apprehensions that Shri Kidwai
and others had expressed that the Government could still give directions or
dominate the working of the cooperatives.

Shri Kidwai has rightly pointed out that this has a very large role to
play in the case of farmers who produce vegetables and fruits in the context
of increasing input costs and marketing. In the case of farmers with small
holdings, cooperative is the only way. There is no other way. If they want to
market their produce and if they want to use new seeds and new irrigation
methods, then, cooperative is the only way. It is the States which have to
enact these laws. The cooperatives, as | mentioned earlier, is a State subject.
We are asking the States to enact these laws. Many States have already
enacted these laws. The Cooperative Policy has also

282



[13 May, 2002] RAJYA SABHA

been laid on the Table of the House, which shall encourage the States to
pass these laws. Several States, including Karnataka, Bihar, Andhra
Pradesh, Maharashtra and Gujarat, have already got such model laws. But
many Members have said openly that in many of the States the cooperatives
are not in a true sense cooperatives. They are being run by the Government.
But this Multi-State Cooperative Societies Bill is intended for the cooperatives
whose area of operation is more than one State. We are encouraging and
cajoling the State Governments to pass similar laws. As | said, many States
have already passed similar laws. | hope other States, with pressure from the
public and the hon. Members who come from different States, will also follow
this example and pass this kind of model laws. Then only cooperatives will
become cooperatives in its true sense.

Coming back to cooperative credit, hon. Member, Shri Kidwai,
mentioned that the interest rate was very high because there were so many
layers of cooperative credit. At the State level, there is a cooperative bank at
the district level there is a cooperative bank and at the village level there is a
cooperative bank. They tag on their commission to the money which is given
to the farmers. So, an attempt should be made to reduce the layers. In this
age of fast information flow, we think there is no need to have so many layers
and that is one way of reducing the problems that farmers face in getting
credit.

I, once again, thank all the hon. Members for supporting this Bill and
not talking too much about some clauses, about which they have their own
reservations. They were concise in pointing out the problems. | hope | have
been able to satisfy most of their apprehensions and reservations, and the
questions raised by them. | would like to say that the cooperatives have
played a very great role in the economic life of our country. If you look at the
cooperatives, you will find that there are a very few success stories. With the
passing of this Bill, we want to unshackle the cooperatives and, as | said,
instead of making it a Government policy, we want to make it a movement.
We hope the success stories can be replicated and triplicated and it can
become a flood. Then only our small farmers, our small artisans and the
disadvantaged in the society can be assisted. | commend that the Bill be
passed.
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3.00 P.M.

SHRI AJIT SINGH: The co-operative societies are free to have their
bye-laws; they can frame their own bye-laws, and they can remove the
Chairman every year or every six months, if they want. They have complete
freedom. An hon. Member asked why the members should be disqualified if
they do not attend three consecutive meetings. One of the aims of the co-
operative societies is that fake membership should be removed. There are
about 23 crore members, as was mentioned here; many of them do not even
know that they belong to a co-operative society. So, this provision will make
sure that when a person joins a co-operative society, he knows what he is
doing, and he has to avail of the minimum services provided by the co-
operative. Only then can there be co-operatives in the true sense. Otherwise,
certain people will always be able to manipulate the cooperatives.

DR. A.R. KIDWAI: Sir, | would like to thank the Minister for
suggesting that we should make the co-operative movement a successful one
so that it really benefits the farmers. But | hope the Minister will also provide
for strengthening of the National Co-operative Union of India, for teaching,
training and for promoting activities, as a part of the Department of Co-
operation. And the co-operative movement must be strengthened in order to
deal with the new problems as well as the existing ones.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): That is a must.
Anyway, Mr. Minister, when you mentioned that | would not be able to raise
any questions as | am in the Chair, | would like to inform you that such a
reference is not made to the Chair, either in the debate or in the discussion.

Now, the question is:

"That the Bill to consolidate and amend the law relating
to co-operative societies, with objects not confined to one
State and serving the interests of members in more than
one State, to facilitate the voluntary formation and
democratic functioning of cooperatives as people's
institutions based on self-help and mutual aid and to enable
them to promote their economic and social betterment and
to provide functional autonomy and for matters connected
therewith or incidental thereto, as passed by the Lok
Sabha, be taken into consideration."
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The motion was adopted.

THE VICE-CHAIRMAN (Shri Suresh Pachouri): We shall now take
up clause-by-clause consideration of the Bill.

Clauses-2 to 126, the First Schedule and the Second Schedule
were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI AJIT SINGH:  Sir, | move:
"That the Bill be passed".
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (Shri Suresh Pachouri): Now. Shri Rama
Shanker Kaushik to raise the discussion on the working of the Ministry of
Agriculture.

DISCUSSION ON WORKING OF MINISTRY OF AGRICULTURE

Y T TIHR BN (ST TQ): AT ITAHEIS Sff, S69 Ul [ § pfy
HATY & AdY H $O FdeT &%, § A Gl Sff @l g=gare Afud H=1 arsd
g 5 I2F 99T & 1w & vEd g 39 W SN WA & HUR g4t IR B
S foram |1 € &4, § i urdh & A, A Jor JeEelt, A R
TR qAT R BRI HA AR TS HETor $1 Al YHIOIR & b S=M 59 gl
W1 BRI P [T YT YRT FEANT YT febar

$, BT & BN < BT 9gd A8dYUl &F 2l I§ Had sARI
pefergRe #1 3 &1 el € IR gHR] AP, TR ATl & A1 ) R a¥Id
{ T[T g1 Bl 1 B 721 #79, AR ERI, g9R Mal , 89X it 9 ft HfY &1
TSTITERT Y T 21, Srfae & ST&i ach g & auf F iRt auf § gav &
A IFaer B UE G Fel V81 B 9 A1 H I8 A1 § B AR B Bl W fawm
U — ER ¥ 3T el 8, FRUe 81 8, 37T~ et 781 &, cifdh Py HATAT Bl
R fasmt & agd & e AT F SN ORI BT XA T SR HATerd ¥ g
g g, IEN {9 I qR1 Fde g 3iR 3@ aiforsy | A s 9gd TexT ey 8
21 ATy & Smad- frafa @ vl & g8 &5 el awifdd 81 <8 ' &R gl R
TAT AR FARY TRBR B H | T a1 2 o IR0 oot ey & A1) anforss
9T & Y 9T 1 dedy 9ga & ToEID! 8F arel © iR 81 TR 21 AN, oS
TR 9 31 FRIRY 95 &R B, Hive! o R 989 @19 2,3em 48 4 9o T §
AT IR B | IAP] 950 91 BRY J8] & b &H AR &F  gu1 A PV &5 B
JUET BRI ol ST B 5| BV &5 H SHRT (997 B4 BT Il ST ]8T
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